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MESSAGES FROM RAJYA SABHA

BECRETARY-GENERAL: Sir, 1
have to report the following messages
received from the Secretary-General
of Rajya Sebha:—

(¢Y)

‘In accordance with the pro-
visions of rule 115 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, et its sitting
held on the 19th January,
1976, considered and agreed
to the following amendment
made by the Lok Sabha at its
gitting held on the 12th Janu-
ary, 1978, in the Sales Promo-
tion Employees (Conditiong of
Service) Bill, 1976:—

Clause 1

That at page 1, line 4,—

for

(i)

(i)

“1976" substitute ““1876"*

‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, ut its sitting
held on the 19th January,
1876, agreed without any am-
endment to the Election Laws
(Extension to Sikkim) Buill,
1976, which was passed by the
Lok Sabha at its gitting held
on the 12th January, 1976

In accordance with the pro-
visiong of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed 1o in-
form the Lok Sabha that the
Rajya Sabha, gt itg sitting
held on the 20th January,
1876, agreed without any
amendment to the Imports
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passed by the Sabhi at
its sitting held vn the 12th
January, 1976."

‘In accordance with the pro-
visiong of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at ity sitting
held on the 20th January,
1978, agreed without any
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which was passed by the Lok
Sabha at its sitting held on
the 16th January, 19876

(v) ‘In accordance with the pro-

visions of gub-rule (6) of
rule 188 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I
am directed top return here-
with the Unit Trust of India
(Amendment)  Bill, 1976,
which was passed by the Lok
Sabhg at its sitting held on
the 16th January, 1876, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bl

(vi) ‘In accordance with the pro-

visiong of rule 111 of the
Rules of Procedure and Con~
duet of Butiness in the Rajya
Sabha, I am directed to en-
close a copy of the Motor



